CENTRAL ADPINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0A Ne 2211 G[‘! 8994

NEW DELHI THIg THE 24TH DAY oF JANUARY , 1996 ,

HON'YBLE SHRI A V .HARIDASAN »VICE .LHATRMAN(J)
HON'BLE SHRI K .Fumvxuma MEMBER(A)

Shri Tej Pal
S/e Sh Lirdhari
Rfe C/e 75, DD A Flats
nsarever Park '
Q‘lhi Shahdara TR Rpplicaﬂt

(Nene fer the applicant) y
s .

Union of India, threugh

1, Ths. Gcnaral thagor
Nerthern Railuay
Bareda House,

New Dglhi,

2, The Divisional Railway Manager,
Nerthern Railuay '
Meradabad

3. Assistant Engineer

Nerthern Railway
Hapur sesee R‘spﬂﬂdﬁma

(BY ADVOCATE SHRI K X PATEL)

ORDER(ORAL)
SHRI A UV HARIDASAN:
—'-“_——IL—-_—-—__‘

Nene appeared for the &pplicant from 24 A0 Ag99s
envards , Sincs neither the 3pplicant ner his ceunsel is
pras-nt, we have ne eptien but te dispese g¢f this aaplicati@ﬂ
eh marxts after geing threugh the pleadings in this
applicatien and hcaring the learned ceunsel fer the
respcndents ﬁscurdlngly, w8 have hasard the learned
ceunssl fer the respendents and have perused the pleadings

and ether materiag}l en recerd .

2, The applicant whe was earlfer in service as a
casual labourer under the Railuay is 2ggrieved by the
fact that he is net being censidsred fer re -engagement

althaugh %ﬁ% werk is available and ty@ persons
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with lesser length of servics Bav- been re-encaged .

The agplicantfhas, therefere, prayed that the respendents
be directed te engage him as a casuval labour gangman,
accerding te his sgnierity inp thn/é;:;al labeur

register and in preference te junicrs and putsiders .

3. The rnspindcnts in their reply have contended

that the applicant had abandoned the service . Hewever,
they have indicated that accerding to the standing
instructions, the name ef the applicant has baen
breught ever at 31 Ne .20 in the live casual labsur
register and that he weuld be re -mngaged in his turn as
and when werk becomes availabls in preference te

juniers and eutsiders,

4, The applicant has filed an affidavit in which

he has contended that twe perssns junior to him,namely
Shri Jamil and Khacheree have been re-sngaged. In
reply te the affidavit, the respendents have filed
anether affidavit in which it has been stated that

Shri Jamil and Shri’Khachorat are perseons whese mames
figure at 51 Nesa .B and 11 of the live casual labsur
register and they had been re-engaged 'as per judgements
of the TTibunal in OA Ne 1033/92( Jamil Vs U .0 J & ers )
and OA Ng 163/92( Sh Khacheree Singh Ve U .0 .1 4 ers.) .,
They have alse centendsd that one Shri Jndﬁa had

been reinstated in service on the basis ef the judgement

in OA Ne 1959/92( Sh Jedha Vs U.0.1 & grs.) .

5. 1In the light of the facts and circumstances

smerging frem the pleadings and the gther raliuant

material en recerd, ue find that the respendents bhamselves
have taken steps te censider the r.-cngag.@ant ef the

applicant en the basis gf his @ligibility reckening his
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placement in the live casual labeur rsgister, The a
nama/Figuras at 51 Ne .20 in ths live casual labeour
register and tha respendents have effersd to give him
re -engagement in his turn as and uhan‘uurk»hacgmna
available in preference ts juniers and sutsidars,

In the result, there ia nsthing mere te be adjudicated
in this case, Tha ends ef justiow Wwulibe pet if a
directien is issusd te the respendants ta sngage the
applicant in his turn reckening his placement in the
live casual labeur register as and when werk becomss
available in preference te perscns with lesser langth

of service and putsiders , Ordered aceerdingly.,

o, Tbo DA is dispesad of as absve but withsut
any srder as to cests,

W o~

( AV HARIDASAN
PEMBER(A) VICE CHAIRMAN(J




